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candidature of the applicant on a wgiiing list and !

she should have been given a job in Group 'C' as and when

the vacancy ardse. ﬁf&m“fﬁe fact that she was

given an ad=hoc appointment as N,M.Clerk immediately

after her appointment in Class IV as a Messenger,

would indicate that the railway authorities had no

doubt in their mind about her suitability for the post

of group 'C' job in the railways. The applicant has

prayed for the relief of holding another suitability

test for her fcxdetermining her candidature for a

_post in group 'C'. 1In view of the facts that she

has the qualifications tc hold the post and she had

undergone suitability test and she was given an

ad=hoc appointment as N.M.Clerk, we consider her fit

to be appointed against the post of a clerk in Group 'C',

“fhere is no need of another suitability test to

establish her candidature, We therefore, direct

the respondent that the applicant be appointed in

Group 'C' post now within next three months of the

issue of this order.

We dispose of this application accordingly.

There will be no order as to costsy

fo B A M,
(smt. L.Swaminathan) {N.K.Verma)
Member{J) | Member(A)
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